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Illqa$ai\ate

Iror inlornratiorl ol- cxportcrs. \orms Cornmirtcc-ll handlcs all cascs pcrtaining to
flxationirati{lcatiorr o['nonns fbr I:xpor1 Products l-alling undcr I'l'C(llS) Chaptcr 72 to
76.78 to 80, [i5. (]omrnunications in rcspect of cascs/pcitrining to xi-timay bc scnt 10
crnai I addrcss : p_l*q1g[4.q1c,111

ln ccrtain cascs thc dccisicln ol'1hc Norms Committcc rclcrs to thc I{ccommendatiorrs/
Obscrvations/ [)cllcicncics rcccivcd {iom the conccrncd 'l'cchnical Authority. Whcrcvcr
applicable. a scatrncd copy ol'such documcnl has bcen placcd at the end ol'thc Minutcs.
in running scrial ordcrs.'l'hc conccrncd l'irrn/company may go through thc samc and
rcspond accordinglv.
Sirnilarly' a scanncd copy ol'thc blank Standard I)cficicncy l:ormat, which may lind a
rclcrcncc in \(l dccisions, has also bccn attachcd in thc cncl.'l'his may also bc rclcrrcd to
by thc conccrncd lirm/corr,panv and may bc rcspondccl accordingly.'l'hc \orrns (lonltnittcc has takcn dccision orrly with rcspcct to tcchnical aspcct/wastagc
norrrls. Whiic rcclccming thc applical.ions, I{As shoulcl chcck that thc zrpplicant has
lirlfillcd all rccluircrxcltts as prcscribcd in policy/proccdurc including thosc in policy
CircLrlars issttcci 1l'om timc to linrc or any othcr provi.siorrs undcr Ill'p/llalp fur I:ODC.

(iV)

'l'hc Mccting \o' 4/tll clatcd 27.08.2018 of n-orms Commirtcc-ll for thc ycar 20lU-lg
rvas actualll'hcld orr 19.09'20ltl Lrnclcr thc Chairmanship ol'Shri Vijay Kumar. Addirional
I)ircctor (lcrrcral ol'I:orcigtt'l'radc to consicicr thc lollorving applicatlo* ln, ratification ol-Ilorlrls in rospcct ol- advancs authorizations un<Jer I)uty Irxcrnption Schcme (Chaptcr-4) ol'Irrrrcign '['racic ['olic5' 2015-20. 'l'hc lbllowing mcmbcr, *... prcscnt in thc mceting:-
Sl. \o. Namc & I)csignation

l. , Snri S.t<. Ilhatrragar. l)y. IA
I

2. I Shri SLrndccp Ohauhan, IX)
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Shri Mayanl< Krishna. AI)

SIrri Shaish KLrrnar. I'cchrrical I:xpcrt-l

Shri Itarrdhccl'r'l'hakur.. I)lX;

Shri Vinod Kurnar Kashyap. I. l'lX)
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Status:
I)e fe rrcd

liYii'i)irroos00/n M t 8/ :05/231040/00041/AM l0/ 08.10.200e

,;;;;, : Norms commitrcc considcrcd thc agcnda Ibr rhc abovc AA a.d noted that

representative present in thc mccting dat"i 29'05 '20 I 8 infbrmccl that tScrc is

manufacturing activity at Noida and acc'ordingly allowc<l pcrsonal hcaring to l-rnn' '['hc

_^_¨                       01 A Iril。                     1′ iC No/1)atc:0510250513

IP′P,″～ハA…… 川"  k力 111。ハ。。4ツAMlυ   :∫ |:ち滞

|

stands dclbrrcd.

(〕asc No.:2/11/81-ALC2/20H  Party Namc:DItlン
′
「 A POWItlt  Mcct NO/Datc:4/81-

cr、 1 l ri｀ I∩NqINIう lA PVT.1′TD  AI′C2/2018
ヽottu■ ONS NttA PVT■ 月I>斜

ir鰍 ∵

I)HI

l no

casc

Status:
Defcrrcd

CaseNo.:6/2118|-ALC2,:20|6PartyName:IIRIC.|IONMIIl.Al,McctNo/Datc:4/81-
Flnirns lmotn) P.I.TD Lr'c212018

27.08.2018

躙 1児5幽 卿 AM7 戦 ち棚 υ鰤 側 AHキ
l前 叩∫litti)耐 К ttК 劇 山

m
l)ccision: N(〕 COnSidCrcd thc agcnda and nC

‐   ―́ ^ヽ ′・ヽ ハ    ・ユ′――J^^:月 ^月 oハ 0、■′0:1 lhOir rハ!,1lmcnts and dcFcr thc CasC.
l'CCISi011 1 lNし しυl10■ uン■‐V ・ヽ・― ―o― ―――

~            )ir Col■

rncnts and dCFcr thc(
forwardcd to MSME.CommittCC dccidcd tO aWa■

thc

拙総‐ PⅥ.D

Status:
Dcferred

to cxpcditc

Status:
l)efc rretl

Mcct No/1)atc:4/81-        Status:

Al,C2/2018            Dcfcl・ rcd

27.08.2018

1ッ ic.No/1)atc:0910055685   1

08.04.2013

1).().rcl■ indcr to ⅣlCitY to cXpcditc

to await thCir rcspOnsc and dcfcr thc

casc No.:3/10/81-Al′ C2/2014

casc.

casc No.:2/8/81-ALC2/2013

4
I tQ l:ile RLI I'ilc
,oilt t losoloo 2651 LMlsl :091241040100640/AM l3i

Dccision : NC considercd the agcnda and notcd that

thcir comments is undcr issuc' Accordingly' NC dccidcd

51諦
試児5υ001lVAMl″   導

′A Filc       l′ iCNdl

8/24/040/00032/ノ N`l1 4/       300420
.    1    . 1 ●:_ヽ ` こ 1^ ム0(、

:U1/61/UDυ /υυl10′ ′`lVl:~

Dccision : NC considcrcd thC agCnda and  notcd that RIC has bCCn rcfcrrcd to 

´
I｀Cchnical

l〕xpcrt¨ I for thcir cxarnination/cornmcnts. AccOrdingly,ヽ
(〕 dccidcd to dCfcr thc Casc.

Casc NO.:66/2/81‐ Al,C2/2014  1)any NamciCI｀
OMPI｀ON

(〕 RItAVItS I′ IMll｀ 1)1).
6

Party Nanlc:1〕 PSHンO｀

13A′
「

I｀ ltRHlS PVT I´TD
Mcctl｀ 0/1)atC:4/81‐

Al′C2/2018

27.08.2018

～
lcct No/1)atci4/8ト

Al´ C2/2018

27.08.2018

Approvcd

い "―

HQ「 ilC
i01/81/050/00071/AM12/

1)ccisiOn : ]NC COnSidCrcd thc agcnda and nOtCd that l).(). rcl■
lindcr to

thcir cornrncnts iS undcr issuc.Accordingly,い
(〔〕dCCidcd tO dcfCr thc Casc.

RI′ A Irilc

:25/24/040/00005/ノ Mヽ12/

I′ ic.No/1)atc:2510003250

25052011



HQ「 1lC
:01/81/050/00067//ヽ 4ヽ15/

RI′ AI「 nc

:03/94/040/00498//ヽ 4ヽ14/

1,ic No/Datc:0310767749

24.01 2014
|

l)ccision : Norms (lornrlittcc colrsidcrcd thc agcnda lor thc abovc AA and dccidcd to ratify

S.)io. Import ltem N<1.

l and 13((〕 It(〕 ()Stccl Shcct in

2 & l4(Coppcr Wirc [{ods

3 &15 (l)rc-com Prcssboards

of alI Cornpor.rcrlts Nct  to  Nct  basis  、vith

accountability clausc as pcr

(〕N-4

Iミ /ヽ collccl・ 1lCd illay takc suitablc c()nscqucntial action accordingly

(〕asc No.:4/25/81‐ ′ヽ1′(〕2/2016   Party lヽ anlc:N/1/SP/ヽ Rノ Mヽ()tJN 「́  4ヽcct No/1)atc:4/81-        Vヽithd rawn

I〕 XP()It i｀ S               Alン C2/2018
27082018

HQ lrilC RI′ /ヽ 1'ilc                     I′ iC.No/1)atc:2910024177

7  :01/81/050/00599//ヽ 4ヽ17/ :29/24/040/00010/ノ Nヽ414/

(,asc No.:57/10/81-AI′ (32/2014  1)artvヽ amc:IHNDAI′ C()

Iヽ 1)tiS I ItII〕 S I′ lNII Fl〕 1)

19022014

lνlcct＼ o/1)atc:4/81-       Status:

′ヽ1ン (｀ 2/2018                 1)cfCrrc(1

27082018

1´ ic No/1)atc:3410040236

Dccision : NC corrsi<jcrcd thc agcnda and notcd this case has already bccn approved in NC

Mcctirrg No. l/81 datcd 15.05.2018 actually held on 14.06.2018. Accordingly Committcc

dccidcd to withdrarv this casc froln thc agcnda.

HQ Filc

:01/81/050/00314//ヽ 4ヽ15/

1)ccision:N(〕 considcrcd

cxpcditc thcir col■ 1:η CntS iS

dcibr thc casc.

Itl´ /ヽ 1'ilc

:341241040100058/AMl5/ 10.06.2014

thc agcnda and noted that t).O. rcmindcr to Ministry of Mines to

undcr issuc. Accordingly, NC dccidcd to await their responsc ;and

(1をlsc No.:32/10/81-/ヽ 1,(12/2014  Partvヽ a nlc:1)ltI′ PIII

(｀ 0ヽヽ1:(｀ T10N SYS′ I｀ 1'MS

Iヽ 1)IA I′ I M ITItD,

RI′Al'Hc
:10/24/040/00032//ヽ M15/

Mcct No/1)atc:4/81‐

AI´C2/2018
27.08.2018

Approvcd

HQ IlilC

:01/81/050/00289/ノ M`15/

I′ ic_ヽ o/1)atc:1010058625

14072014

I)ccision : Norms (lo6rrnittcc considcrcd thc agcnda Ibr thc above AA and dccidod to ratify

thc norrns ibrthc abovc AA as pcl・ vヽrittcn colη mcnts of′ l｀cchnical r1-l as undcr :

Nct 1o Nct basis

50/0

IIA conccrncd may take suitablc col-rscqucrrtial action accordingly

Casc No.:25/13/81-A LC2/2014 Pany Namc:」 UPH・ 1lR S01ンAR  Mcct No/1)atc:4/8ト

P()ヽ VI〕 RI′ Iヽ41′ 1｀ 1うI)          Alン C2/201810
27.08.2018

S.\o. lnrport ltcm \o.
I I to-l
I 5to8

Stat us:
Dcl'crrcd

Wastagc allowcd

I Itcst

い
鮨
―

thc norms forthc abovc AA 41o面 n3thq inputs ll uldCr L___ ____―
一――



HQ File

:01/81/050/00441/AM15/

RLA Filc

i02/24′ 040/00090/AM15/

D..trir, r NC **id.*d ihe agenda and noted that application for the above AA had been

ret'erred to MNRE tbr comments. NC decided to send a reminder to them to expedite their

IELASTOヽ

4ERS

HQ File

:O1/81/050/00485/AM16/
田

~Flle

Lic No/Date104 10159708

|:04/24/040/00199/AMi5/

Decision : NC considered the agenda and noted that application for the above AA had been

Expert-l forferred to MSME for comments. NC decided to refer the case to Technical

ments. l'he case stands deferred.

:01/81,′050/00002`Aヽ 416/ :02/24/040/00219/AM15/

Lic No/Date:0210205584

19022015

冊甲椰郷M用繹 AA had been

expedite their

Case No.:2/1/81-A LC2/2015 Pary Name:JUPITER SOLAR
POヽVER LIMITED

Meet No/Date:4/8ト

冨
RLA File

i07/24/040/00489/AM15/

Lic.No/Date:0710108043

16.04.2015

Decision : Norms Committee considered the agenda for the above AA and decided to ratifv
the norms for the above AA as applied for as per written comments of Technical Expert-1.

RA concerned may take suitable consequential action accordingly.

Mcct No/Date14/8ト

ALC2/2018
27.082018

陣O Rk     lRLA Rに
~~~日
面葛扇aei52!0041514

l:01/81,050i00062/AMl9i i:52/2410.10i00004'AMl6/ loz.os.zo r -s

Decision : NC considered the agenda and noted this case has already been approved in NC
Meeting No.2/81 dated 29.05.2018 actually held on 18.07.2018. Accordingly Committee
decided to withdraw this case fiom the agenda.

|むase No.:12/13/81-A LC2/2015 Party NameiJUPITER SOLAR
POWER LIMITED

Mcet No/Datei4/8ト

:01/81/050/00122/AM17/

ALC2/2018
27082018

Lic.No/Date:0210205883

12.06.2015

-fhe 
case stands det-erred.

ICase No.:10/23/8卜 ALC2/2015

|

Ⅳlcet No/Datei4/8ト

A LC2120!8

27082018

LC2/2018
082018

Namc:PESHWA
INEERING&VVIRE
ANY

ll 11 2014

Case No.:57/2/81-ALC2/2018



1)ccision :＼ (〕 considcl・ cd thc a8cilda and notcd that applicatioll lbr thc abovc AA had bccn

rclbl・ l・cd to ン11ヽ Itl: lk)1・ colllnlCnts  (ヽ〕 dccidcd to scnd a rci■ lindcr to thcnl lo cxpcditc thcir

co nl!1lcnts. 
′
I hc casc stands dcibrrcd.

(〕 asc No.:6/14/81-AIン (〕2/2015  Party Nanlc:GI′ AZItJM       N4cct No/1)atc:4/81-     Status:
I'A(｀ AI)IiS PItIVATI〕 1ン 1｀41TI:D AIン (12/2018          Dcfbl・rcd

27082018

16H01'ilC               RI´ A Ililc              I´ icヽ o/1)atci3 H 0065618
:01/81/050/00271//ヽ 1ヽ161        :31/83,010/00067/ノ Nヽ116/       03092015

1)ccisi()n :ヽ (l collsidcrcd thc ascllda and notcd that applicati()n for thc abovc/ヽ /ヽ has bccn

rcibl・ 1・cd to l)II)I)lk)l・ c()inlllcnts alld salnc is a、 vaitcd.′ I｀hc casc stands dcrcrrcd.

(lascヽ o.:25/22/81-AI′ (:2/2015  Pa1lvヽ そlnl c:1′ S(〕 A131′ lt INI)IA  lヽlcctヽ o/1)atc:4/81-       Status:
PItiVA llう I′ I卜41TI〕D,        AI′ C2/2018           Dcfcrrcd

27082018

HQl'ilC               lt l′ A Filc              Iッ ic NO/1)atc:0510396433
17 :()1/81/050/00462//ヽ

:ヽ416/        :05/23/040/00324//ヽ M16/       26 11 2015

1)ccision : ヽ(l c()1lsidcl・ cd thc aュ cnda and  notcd that casc had bccn refcrrcd to I)o′ l｀ lbr

c()inlllcnts. ho、 vcvcl・ . 110 COnllncnts l・ ccCiVCd. (ヽ〕 dccidcd to scnd a rcnlindcr to I)o′ ド. 
′
I｀hc

casc stands dcibrrcd

(lasc No.:7/6/81-Al′ (〕2/2016     Pally＼ annc:II(「 I()1〕N            Mcctiヽ o/1)atc:4/81-        Status:

(1()ヽ ヽlう (110RSI′ Iヽ41TI〕D    AI′ C2/2018         Dcた 1・rcd

27082018

18 HQ FHc               ltl A lilc               lッ icヽ o/1)atc:1010059417
:01/81/050/00073//ヽ ′ヽ1171        :10/24/040/00108/ノ 卜ヽ116/       29022016

1)ccision : ]ヽ (〕 c()nsidcl・ cd thc a8cllda and notcd that I).(). rcl■ lindcr to McitY to cxpcditc

thcil・ co11111lCntS iS t‖ ldcl・ issuc./ヽcc()rdil181y,N(〕 dccidcd to dcibrthc casc.

(,ascヽ o.:6/6/81-AI′ (〕 2/2016     Pall、 :ヽそ111lc:1'(「 I()It卜く            lヽ 4cct)ヽ o/1)atc:4/81-        Status:

(ΓONヽ 11(1′ I｀ ()ItS I,11ヽ 41′ 11〕 1)    Al′ (「2/2018          Dcfcl・ 1・cd

2708_2018

19 HQ F‖ c               IRI′ A Irilc              l´ ic N()/Datci10 10059426
:01/8!/050′ 00072//ヽ 4ヽ17/        :10/2`1/010/00111/ノ｀` 416/       04032016

1)ccision : N(〕 considcrcd thc agcnda and notcd that〔 ).(). rclllindcr to VIcitY to cxpcditc

thcir conllllcnts is t11ldcr isstlc./ヽ ccordi1181y,N(〕 dccidcd to dcft‐ rthc.

(〕 ascヽ o.:8/6/81-Al′ (12/2016    Partvヽ anlc:IICI()ltN         νlcct No/1)atc:4/81-       Status:

(Γ Oヽヽ
「
(｀ T()ItS I´ IMITI〕 I)   AIン (｀2/2018          Dcfcl・ rcd

27082018

20 HQl'ilC               RI′ A llilc              l´ ic No/1)atc:1010059434
:01/81/050/00074/ノ 1`｀4171        :10/21/040/00118//ヽ 4ヽ16/       21 032016

1)ccision : (ヽ〕 considcrcd t1lc a8cllda and notcd that I).(). rcillindcr to ⅣlcitY to cxpcditc

thcir conlnlcnts is tHldcl・ isst!c./｀ CCol・ dil181y,N(〕 dccidcd to dcibl・ thc casc.

21(〕 asc NO.:6/9/81-AL(〕 2/2016 Partyヽ anlciSVAM       N/1cct No/1)atc:4/81-Al′ C2/2018  Approvcd



PACKAGING INDUS′ FRH〕S  27082018

HQ llilC

PRIVΛ
′
I｀ It l′ I M ITI〕 D

RI′ A Irilc Iン ic No/1)atc:0510398071

30032016

to ratitt thC nOrins ibr thc abovc advancc

ド.〕 oヾ.7/176/2018-′ I｀ SヽV datcd 27.06.2018 in

:01/81/050/00173/ノ Mヽ17/     :05/24/040/00626//ヽ M16/

Dccision : NC considcrcd agcnda and dccidcd

authorization as per DIPP writtcn commcnts vidc
AAlヽ o.0510398071 datcd 30.03.2016 as undcr:

lrnpoft ltcm Narnc. Qty allowcd
pcr kg

Al´ t」 MIヽ Itj M

IP()Hン ~47 VII(〕
0.540K8

0.3285K8

RA

っ  PVC IRI(〕 lI)´
   1'H′ 1ヽ-60ヽ41(1

conccrncd may takc suitablc conscqucntial action accol・ di1181y.

Caso No.:4/10/81‐ AIッ C2/2016 Party Namc:「 C101〕N       Mcct No/1)atc:4/81-
CONN ECTORSI′ IMH｀1lD   AI′ C2/2018

2708.2018

HQ llHc               RIッ A「Hc              I′ ic NO/1)atc:1010059443RIッA「 Hc22H01・ ilC
:01/81/050/00189/ノ Mヽ17/

Status: 1)c101・ 1・cd

:01/81/050/00189/ノ Mヽ17/      :10/24/040/00125/ノ｀
～
116/

Dccision : NC considcrcd thc agcnda and notithc agenda and notcd that I).O. rcmirrder to McitY to cxpcditc

3003.2016

thcir commcnts is under issuc. Accordingly, NC dccidccl to dclcr thc casc.

(〕asc No.:31/6/81-Al,C2/2016

HQ「ilc                RI′A Filc               lン iC●No/1)atc:1010059476
101/81/050/00097/AM17/       :10/24/040/00007/ノ Mヽ17/        11 052016

1)ccision : NC considercd thc agcnda and notcd that l).(). rclnindcr to ンIcitY to cxpcditc

thCir COmments is under issuc.Accordingly,N(〕 dccidcd to dcfcr thc casc.

(3asc No.:51/7/81-AI“ C2/2016 Party Namc:「 C101〕N

Party Namc:I'C101lN

CONNECTORSlン IMI′ 1｀1lD
Ⅳlcct No/1)atc:4/81‐

Al,C2/2018

27.08.2018

Status:
l)el'crrcd

Status:
l)cl'errcd

つ
‘

24 IIQ lrilc

CONNICCT()RSI′ IMH｀ 1〕D

|

RIンA「 ilc

:10/24/040/00014//ヽ |ヽ417/

Mcct No/1)atc:4/8ト

AIフC2/2018
27.08.2018

I′ic.No/1)atc:1010059496

31 052016:01/81/050/00153//ヽ M17/

I)ccision : NC considcrcd thc agcnda and notcd that [).O. rcmindcr to McitY to cxpcditc
to dcfcr thc casc.thcir commcnts is under issuc. Accordingly, NC dccidcd

Casc No.:2/12/81-AI,C2/2016

HQ「 ilC
:01/81/050/00219/ノ Ⅳ`l1 7/

1)ccision : NC considcrcd

Party Namc:「 C101:N
CONNItCTORS I′ IMI′ 1｀ 1うD

Mcct No/1)atc:4/8!―

AIンC2/2018
27.08.2018

Iン iC No/1)atc:1010059524

01.072016

Status:
l)cferrcd

RI´A「 ilc

:10/24/040/00025//ヽ Nl1 7/

thc agcnda and notcd that I).O. rcrnindcr to McitY to cxpcclitc



thcir cttmmcnts is urtdcr issr-rc. Accordingly, NC dccidcd to dct-cr 1[rc casc.

(lase No.:12118/81-Al,(1212016 l)ar1y:r-anrc:(iRAVI'l'A INI)lA Mccr ^\o/l)atc:4/8 l- WithdrawnI I) 
i15,1.11i'

, IIQ Irilc llr.;\ Irilc Lic.No/t)atc: l3l004gi0l
2(r 

'p 
1,'g Ii 050/0036i/r\\{ I 7, : l3i2-1,/0.10/00 ot0l AMtT l 0l .07.20 i 6

I)ccision : \(l consiclcrcd thc as.crrda and notcd this casc has alrcady bccn approved in NC
Mccting \o. l/tll clatcd 15.05.201ti actually hcld on l4.06.2Olti. Accordingly Commitrcc
clccidcd 1o withdrau, this casc liurl thc agcnda.

(lasc No.:,1/lllllll-Al,c2l20l6 l)ar1y Narnc:lllNI)n l, Mcct No/Datc:4i8 l- Status:
SMllt.'l'h-(l PV'l'L'l'l) Al.C2l20l8 Deferrett

27.08.2018

llQ lrilc [Ll_,,\ Iiilc Lic.No/l)atc:05 10:199561
r7:01/tili050/003-;-5/,\\,117 :0-s,'2ir0,10/00239lAMl7l 24.08.201(t

I)ecision : (lotntnittcc considcrcd thc agcnda in the abovc casc notcd that thc firm has bccn
rcclLtcstcd to lirrnislt thc pcrccntagc ol- alloy cornposition ol'cxport itcm No. 2 lilr
cxarnittatiolr of'thc citsc. C'ornrnittcc dccidcd to await rcply ot'thc Ilrm. 'l'hc casc stands
dc I-crrcd.

(lase No.:9/l 8/81-Al.('.21201(t l)ar1v \anrc:lrCI OIrr,\ Mcct No/l)atc:4i{ll- Status:
CO\\ I:("I'ORS LIM I'l'l,l) AL(l2i20l ti t)et'erred

27.011.20 r 8

r3 IIQ Ifilc ILl-A l;ilc Lic.,r-o/t)atc:1010059607
:01 i 8 l/0-s0i 00360/z\M I 7r : l0il;1r040/000591 AMIT l 09.09.20 I 6

I)ccision : \(-' considcrcd thc agcnda and notcd that I).O. rcmindcr to McitY to cxpcditc
thcir commcnts is r.rnclcr issuc. Accurdingly. NC dccidcd to dcf-crthc casc.

(lasc No.:13/ltt/til-AL(-212{ll6 [)ar1y Namc:(]l{n VI'l'n INI)lA Mcct nvo/l)atc:4/8 l- Status:
L't't; n LCt2l2018 Deferrcd

27.08.201 8

IIQ Irilc RLA Irilc l.ic.No/l)atc: 1310048372

r9 :0Ii81i050/0016.Iii\\4I7,' :Ii,il,li010/000221AM171 09.09.1016

I)ccision : ('otnnrittcc considcrcd thc agcnda in thc abovc casc and notcd that thc firnt has
bccn rcqucstcd to lirrnish to lirrrrish thc pcrcortagc of'alloy cornposition of export itcrn No.2
& 3 and thc lcad contcnt in thc irnport itcm lor cxamination ol-the casc. Committec dccidcd
to await rcpl1, ol'thc llrm. 'l'hc casc stands dcl-crrcd.

(lase No.:-ll15/tll-r\1.(1212016 Parlr'\anrc:liSWAItt (ll.Olln l. i\4cct r-o/l)atc:4/8 l- Status:
\4ll I'.,\1. I^\l)LJS'l'RIl.)S Al.C2l20l8 Dcferrcd
I'}R.lV,\ I'l: LIM I'l'lll). 27.08.20 I 8

lg IIQ lrilc I{1.,\ I'ilc t-ic.No/l)atc:0710110463
:0 li 8 1r050/00il0/,\ \1 I 7' :07/2410.10/001 98/n M I 7/ 29.09.2016

I)ccision : (lotnmittcc considcrcd thc agcnda in thc abovc casc and notcd that thc llrm has
l-rccrt rcqucstcd to lirrnish to lurnisir thc pcrccntagc ol-alloy cornposition olcxport itcm No.2



& 3 for examination of the casc. Committcc dccidcd to await rcply ol' thc firm. 'l'hc casc

stands deferred.

HQ「 ilC
:01/81/050/00488/AM17/

RI´ Al'ilc

:10/24/040/00065//ヽ Mi7/

iνlcct No/1)atc:′ 1/81-

AI′(12/2018

27082018

1′ icヽ o/1)atc:1010059623

05 102016

Mcct No/1)atc:4/8ト

AlンC2/2018
27.08.2018

1′ic.No/1)atc:1010059624

05.102016

Status:
Dcferrcd

Status:
Del'crred

McitY to cxpcditc

that I).O. rcmindcr to McitY to cxpcclitc
dccidcd to dcfcr thc casc 10 ncxt \orms

Casc No.:4/21/81-AI,C2/2016   Party Namc:1'CI OItN
CONNItC′10RSI′ IMH｀ 1〕D

their comments is under issue. Accordingly, NC decidcd to dclcr thc casc.

Casc No.:10/18/81-ALC2/2016 Party Namc:「 C101うN
CONNItCTORSIン IM H｀ I〕D

ンlcct No/1)atc:4/81-

AI′C2/2018

27082018

I´ ic No/1)atc:1010059636

25.10.2016

Slatus:
I)cfcrrcd

|

HQ「 ilC1lc              RIン A Ililc

:O1/81/050/00361/AM17/

Klン /｀ 1.1lC

:10/24/040/00067//ヽ 4ヽ17/

Dccision : NC considercd thc agcnda and notcd tlrat
thcir comments is under issuc. Accordingly, NC dccided

I).O. rcmindcr to McitY to cxpcditc
to dcl-cr thc casc.

Casc No.:64/18/81-AI」 C2/2016  Party Namc:「C101〕N
CONNIう CTORSIン IMI´ I｀I:D

Mcct No/1)atc:4/81-        Status:

AI′C2/2018           Dcfcrrcd
27.08.2018

1,ic.No/1)atc:1010059638

:01/81/050/00415/ノ Mヽ17/       :10/24/040/00068/ノ M`17/       25.102016

1)ccision : NC considcrcd thc agcnda and notcd that I)。 (). rclllindcr to ンlcitY to cxpcditc

thcir conlrnents is undcr issuc.Accordingly,N(〕 dccidcd to dcrcrthc casc.

Party Namc:IiCI Ol'N

CONNI〕 CTORSIン IMI・ 1｀ 1うD

llQ Irilc Iil.A l:ilc
:01/81/050/00533/AM17/ :10/24/040/00092/ノ |`｀417/

Decision : NC considered the agenda and noted that
their comments is under issuc. Accordingly, NC dccidcd

I).O. rcminder to McitY to cxpcditc
to dclcr thc case.

Mcct No/1)atc:4/81-

AI´C2/2018
27.08.2018

1´ ic.No/1)atc:1010059679

05.012017

Status:
I)cfcrrcd

Casc No.:41/22/81-AI」 C2/2016 Party Namc:VIう DANTA
I′ IMI・ FI〕 I)

Mcct No/1)atc:4/81-

AI′C2/2018
Status:
l)cl'crrcrl

-



Casc No.:33/2/81-ALC2/2017
Parry Name: VI SHALTTEELS MCet No/Datei4/81-

ALC2/2018

Lic.No/Date:03 I Ott 05%:O1/81/o50/Ooo33/AMi8/

1雇I蕉

=I「
丁蘊 耐 郡 墨f操子Ⅲ論鵠 温 満

lT_5翌 型 ddCd里 聾

…

rぬC abovc AA tt undcri1雨
~隔

F而面高面高「「Quandけ Jbwedl~ u“■■●■●y 4110wcu

OKg/Kg cOntent in thc expOrt prOduct

:to Net basis with nil、 vastagc.

OKg/Kg cOntent in the expOrt prOduct

)Kg/Kg cOntentin the expOrt prOduct

RA cOnccrne                                          ttξ

葛戸

「
FaseNo■ lo月βl_ALC2/2017

Mcct No/Date:4/8ト

Party Name:FCI OEN
CONNECToRS LIMITED ALC2/2018

27082018

Case No.:8/2/81-ALC2/2017 Parry Name:FCI OEN
CONNECToRS LIMITED

:01/81/o50/Oooo8/AM18/

ALC2/2018
27.082018

:10/24/040/OoH 3/AM17/ 院¶翻彎
α1010059731

FS」嫁瑯竹枷p t tlt\wtt // i05.01.20 17 I;.):ffi:ffJ:l,j .;山drcOmmems、 undcrLsuよ屁:。ぶ酪|てとち詰d∬∫::λ二∬Eζ』―一―          
―
一――一―一―___■■二

・~‐
三

CЖeN∝ B2y劉 ス LCν2016]P朽

FONNК
ToRSLIM‐ D I榊

聯

1墨塾型墜ΨI            _三 二三二
V′ VVVノ ′′

;}:;T;YIIJcommcmsお und釘、suc AccOrdngし,運
‐
1:c蔦温I:ぶ模糧よ

27082018

]『児50/Oo647瀞T脱棚ν剛腑A剛 7

撫ふよ[∬嵐譜鑑ぶD置蜘ll乳酬螺「
MttY Ю ttpcditc

)ordingly,NC dccidcd to defel

Filc

No/Date:loloo59721



Case No.:9/2/81-ALC2/2017

|1蜃蔦蕊漕魁1:1鳳ポ鰹t龍よ鳳乳::       |lasc                 l

Lic.No/Datei1010059732

Decision : NC considered the agenda and noted that D.O. reminder to MeitY to expedite

Accordingly.NC decided to defer the case.

Decision : NC considered the agenda and noted that application for the above AA has been
referred to DIPP for comments and same is awaited. Accordingly. NC decided to defer the

ase for last time.

Ctte N鋸 期 2/81‐ ALCν狙 71鵠
柵 黒 :孵げED~厩 需

扇 面 薦

に1∫1児 5υ00010/AM187    11bち 漏liυ00H7/AM17 ~ 
「
:::%品彎

Ci1010059734

Decision : NC considered the agenda and noted that D.O. reminder to MeitY to expedite
their comments is under issue.
Accordingly, NC decided to defer the case.

~断
:り圧:酬 MК犯釧8 臨
戸貯ど鼎“
釧
“
舵"3 

「

Wi胤鷺謂ltttnК
甲劇
“
Юi面血山c

Case No.:8/19/81-ALC2/2017 Party Name:THERMO CABLES lMeet No/Date:4/81-

i lAccordingll'. NC decided ro remind rhe firm and ro defer the case.

10

P雨
扉ALC2/2017 Paltv Name:ATC PRECIS10N No/Datei4/81‐

2‐

.2018

082018

隔    陽ち」脱∽餌辮AⅦ 7
: NC considered the agenda and decided to send the deficiency letter to firm. The

stands deferred to case.

FS『掲ШttAttν

ic No/Datei05 1040 1808

082018



(〕asc No.:22/5/81-           Pallv Na11lciSIIRI〕 1〕―JI        Mcct No/1)atc:4/81-ノ 1ヽンC2/2018    Status:
′ヽ1,(,2/2017                 P()ヽ VIう Itl´ INItS              27 08.2018                      1)cfcrrcd

HO llilC             Itl´ A Filc             l′ ic NO/1)atc:0310812251
:01/81/050/00128//ヽ !ヽ418/     :03/95/040/00966/ノ l`νl1 7/     30.032017

1)ccision : (ヽ〕 considcrcd thc agcnda and notcd that ttrm has bccn rcqucstcd to ibrnish thc

46 i11lbl・
1■ ation as undcr ibl・ cxa1llinatioll ofthc casc:

i    ′I｀()tal nulη bcr ol｀ ilη port itcm
il.    Vヽcight ol｀ cach illlport itcnl

iH    Vヽcight()1｀ nlctal in cxp()1・ t pl・oduct.

/ヽ ccol・ dil181y、 (ヽ〕 dccidcd to rcnli1ld thc llrill and to dcibr thc casc.

(,asc No.:23/5/81-AIJ(〕 2/2017   Pallyヽ alll c:SI Htl〕 l〕―JI         4ヽcct N()/1)atc:4/81-          Status:
P()ヽVI:Itl´ ITヽ 1lS                ノヽ1′(12/2018                  1)cfcrrcd

27082018

HQ IfilC               IRI′ AI'ilc              I´ ic No/Datc:0310812250
:O1/81/050/00129//ヽ 4ヽ18/       :03/95/040/00967//ヽ |ヽ417/       30032017

1)ccision : (ヽ〕 considcrcd thc ascnda and notcd that ilrm has bccn rcqucsted to lbrnish thc

47 i1lk)rlllation as tHldcr ibl・ cxalllinatioll ollthc casc:

i.   
′
I｀()tal ntl!1lbcr ol｀ inlpol・ t itclη

il.    Vヽcight orcach iinpo「 t itcl■

ili.    Wisht ol｀ nlctal in cxp()1・ t prodtict.

/ヽ ccordi1181y.ヽ (〕 dCCidcd rcillind thc llrlll and to dcibr thc casc.

(〕asc No.:10/8/81-AIッ (〕2/2017 Pa1lvヽ a nlc:|ヽ 11:′ FAI′ P()It′ F    
～
lcct No/1)atc:4/81-AIン C2/2018  (31oscd

2708.2018

HQドilc             RI´ A Filc             I´ ic N()/1)そ ltc:0310812320
:01/81/050/00171/′ 1ヽヽ418′       :03/95/040/01027/ノ lヽヽ417/      31.03.2017
48 1)ccision : 

(ヽ〕 notcd that abovc advancc authorization has bccn issucd by lt/ヽ , ンluinabai on

l・cpcat basis vidc thcir I:.ヽ o. 03/95/040/1027//ヽ M-17/376 datcd 31.03.2017. Accordin31y,

(1()nlnlittcc a‖ ()、vcd tO Closc thc casc

lt/ヽ conccl・1lcd lllay takc sL!itablc collscqucntial action accordin81y.

(lasc No.:9/4/81-Alソ (12/2017    Paltyヽ alllciSVノヽ
～
1            4ヽcct No/1)atc:4/81-         Approvcd

PA(lKAGING INDUSFRH〕 S  Al′ (「 2/2018
1)ItiVATIう I′ I Nll′ I｀1,I)       27082018

HQ lrilC               I｀ I′A FHc              I′ ic No/1)atc:0510402139
:01/81/050/00088//ヽ 4ヽ18/       :()5/24/040/00665/ノ 1ヽヽ417/       03042017

191)ccisi()n:Dccision:ヽ (l considcrcd agcnda and dccidcd to ratitt thC nOrms ibr thc abovc

advancc aヒlt1lori/atioll as pcl・  I)IPP 、vrittcn  conl:η cnts lk〕 r ノヽA No.0510402139 datcd
0304.2017 as t11ldct・ :

SLNoo Exportltcm Namc. Qけ in Kg 
島 .ImpOrt itcmヽ

amc.  
墨
ytt10WCd

11



AIンU/AIン UI'OH′ OPA  150000.000 1  Al′ じN/11ヽ ltj M「()II-17

1  25 MIC/AIン tり 47 MIC/       MI(1
PVC 60ヽ41C

2  PV(]ItlGID I'H′ M-60

0.540K8

MI(〕

3  B01)A lfH′ M(131

0RIItヽ TI〕 D POl′ YAMH)

0.3285Kg

0‖ 73K8

0.05957K8

Casc No.:6/8/81-ALC2/2017 Party Namc:MIII'Al, POR'l'. Mcct No/Datc:4/81-AI′ C2/2018

27.08.2018

(ll oscrl

HQ IrilC RI´A「 ilc 1′ic No/1)atc:0310812422

:O1/81/050/00167//ヽ M18/     :03/95/040/00009//ヽ M18/      10012017
50_ヽ  ..   、,ハ    , 1   ,    1      1  ・  ・  1  1   ・   1 l  rヽ A ″ヽ  :Dυ

 l)ccision : NC noted that abovc advancc authorization has bccn issucd by ltA, Vlumbai on

rcpcat basis vidc thcir lr.No. 03/95/040/9/Aヽ 4-18/376 datcd 10.04.2017. /ヽ ccordil181y,

(〕 olllinittcc dccided to closc thc casc.

ItA conccrncd may takc suitablc conscqucntial action accordin31y.

Casc No.:7/8/81-AIフC2/2017 Party Namc:ME′ I｀Al′ POて「 .

RIッA「 ilc

:03/95/040/01043/ノ M`17/

|ヽ4cct No/1)atc:4/81-/ヽ 1ン(12/2018   (〕 loscd

27082018

1′ ic No/1)atc:0310812420

10042017
HQ lllC

:01/81/050/00168/AM18/

Dccision : NC notcd that abovc advancc authorizatir)n has bccn

rcpcat basis vidc thcir Ir.No. 031951040/1043/AM-171376 datcd
Committce allowcd to closc thc casc.

I{A conccrncd may takc suitablc conscqucntial action accordingly.

issucd by Ii.A, Mumbai on

I 0.04.201 7. Accordingly.

Mcct No/1)atc:4/81-/ヽ 1′(32/2018

27.08.2018

HQ「ilc              RIン A Ililc             l′ ic.No/1)atc:03RIンA IiHc              I′ ic.No/1)atc:0310812421
:01/81/050/00169/AM I 8/ :031951040100008/AM I 8/ 10.04.2017

52 l)""i.ion : NC noted that abovc advancc authoriz.ation has bccn issucd by I{A. Mumbai on

rcpeat basis vidc thcir Ir.No. 03195104018/AM-181376 datcd 10.04.2017. Accordingly.
Committce allowcd to close thc casc.

I{A conccrncd may takc suitablc conscqucntial action accordingly.

I′ ic.No/1)atc:0310812603

1904.2017

Decision : NC notcd that abovc advance authorization has bccn issucd by ILA, Murnbai on
rcpeat basis vide their Ir.No. $1qy040100037/AM-llll376 datcd 19.04.2017. Accordingly.
Committce allowed to closc thc casc.

ψ

(〕loscd

(〕loscd(〕 asc No.:9/8/81-AIン C2/2017  Party Namc:MIう
′
「 AIン P()RT.   Mcct No/1)atci4/81-Al′ C2/2018

27082018

HQ IrilC

53 :0:/81/050/00170/AM18/

RIン A Irilc

:03/95/040/00037/ノ ｀` 418/

12



It/ヽ conccrncd lηay takc suitablc conscqtlcntial action accordingly

(〕asc No.:3/8/81-/ヽ 1′ (〕2/2017  Pal■ y Nannc:ν llう Fノ Iヽン P()RI｀    4ヽcct No/1)atc:4/81-/ヽ 1ッC2/2018      (〕 10scd
27082018

11Q IrilC             lti′ A Irilc            I´ ic NO/1)atc:0310812754
:01/81/050/00164//ヽ 1ヽ418/     :03/95/040/00057//ヽ |ヽ418/     25042017
5`1 1)ccision : N(1 1lotcd that abovc advancc authorization has bccn issucd by Iミ

A, Vlulη bai on
l‐cpcat basis vidc t1lcil・  Ir.＼ 0. 03/95/040/00057/AM-18/376 datcd 25.04.2017. Accordingly,

(,onllllittcc a‖ o、vcd to closc thc casc.

It/ヽ conccrncd lllay takc suitablc collsCquCntial action accordingly.

(〕 asc No.:4/8/81-AIソ (〕 2/2017  Partv Nallnc:ヽ 41〕
´
F/ヽ 1,P()It′ I｀    NIcct No/1)atc:4/81-/ヽ 1′C2/2018      (〕 10scd

27082018

HQ IrilC             ItI′ A Ililc             Iッ ic.No/1)atc:0310812757
:01/81/050/00165/A:ヽ 418/     :03/95/040/00058/ノ M`18/     25.042017
SS``
 1)ccision : ＼(〕 notcd that abovc advancc authorization has bccn issucd by ltA, ⅣIumbai on
l・cpcat basis vidc thcir「 .No. 03/95/040/00058/A卜/1-18/376 datcd 25.04.2017. /ヽ ccordingly,
(1()llllnittcc aHo、vcd t()closc thc casc

lt/ヽ conccl・1lcd lllay takc stlitablc collscqucntial action accordil181y.

(rasc N。 .:5/8/81-Alソ (「2/2017  Pal■ yヽ a nlc:ヽ 411′ FAIン P()RT   lν lcct No/1)atci4/81-AI´ C2/2018     C10scd
27082018

HQ IlilC            RI′ A rilc            I′ ic N。 /1)atc:0310812782
:O1/81/050/00166/Aiヽ 418'     :03/95/040/00059/ノ ｀` 418/      25042017
56 1)ccision : 1ヽ

(〕 notcd that abovc advancc authorization has bccn issucd by lt/ヽ , Ⅳlulη bai on

rcpcat basis vidc t1lcir ll.No. 03/95/040/00059//ヽ Ⅳl― 18/376 datcd 25.04.2017. Accordingly,

(3onllllittcc a‖ o、vcd to cI()sc thc casc

lt/ヽ conccrncd lllay takc sLlitablc conscqucntial action accordingly.

(〕asc No.:2/8/81-AI,(12/2017  Partv Nanlciヽ 41〕
´
I｀ Alッ P()R´ 1｀    Mcct No/1)atc:4/81-Al′ C2/2018    CiOscd

27082018

11Q IrilC             RI′ A Irilc             I′ ic.No/1)atc:0310812942
:01/81/050/00163/ノ N`/118/     :03/95/040/00078/ノ N`418/      28042017
57 1)ccision : 

ヽ(〕 1lotcd that abovc advancc authorization has bccn issucd by ltA, Ⅳlumbai on
rcpcat basis vidc thcir lr.、 (). 03/95/040/00078/ノ 卜`/1-18/376 datcd 28.04.2017. Accordil181y,

(10nl131ittCc a‖ o、ャcd t()closc thc casc

R/ヽ collccl・ nCd llla)/takc sし litablc c()nscqucntial action accordingly.

(,asc No.:36/17/81-ノ I`ッ(12/2017  Pall、 ′ヽ alll c:RItltP            Mcct No/1)atci4/81-         Status:

INI)tiS FItHtS PVT I′ TD     Alン (12/2018            Dcft・ rl・cd

27082018

58 HQl'ilC               ltI′ A Ililc              I′ ic.No/1)atc:0410163091
:01/81/050/00316//ヽ iヽl181       :04/24/010/00017/ノ N`118/       11 052017

1)ccision : ヽ (〕 c()nsidcl・cd thc agcnda and notcd that applicati()1l for thc abovc A/ヽ has bccn

rc li_・ rrcd to I)II)I)li_br c01■ 1lnCntS and sainc is a、 vaitcd.′ I｀hc casc stands dcfbrrcd.
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Casc No.:8/11/81-AI′ C2/2017  Party Namc:PARAM
IN DUS 「́ RHtS

ⅣIcct No/1)atc:4/81-

AlッC2/2018

27.08.2018

Stattls:

1)crcrrc(1

t()ンlSヽ l11.

and list a‖

Status:
I)cl'crrcd

|

HQ IlilC               RIン A「 ilc              l′ iC｀ 0/1)atc:0310813249

:01/81/050/00246//ヽ 4ヽ18/       :03/95/040/00112//ヽ NI1 8/       12052017

Dccision : Committee considcred thc agcnda and notcd that casc has bccn relcrrcd

Committec after duc delibcration dccidcd 1o allow thc pcrsonal hcaring to llrm
thcir cascs togcthcr. 'l'hc casc stands dcfcrrcd.

Casc No.:18/12/81-Al,C2/2017

60

Party Namc:PARAM
INDUS′ I｀RII〕 S

HQ IlilC

:01/81/050/00273/AM18/

I)ccision : Committee considered thc agcnda and notcd

Mcct No/1)atc:4/8ト

Al´C2/2018

27.08.2018

1´ ic.No/1)atc:0310813248

12.05.2017

that casc has bccn
pcrsonal hcaring

rclcrrcd to MSMI:.
to firm and list allCommittcc after due dclibcration dccided to allow thc

thcir cases togethcr. 'l'he case stands dcl-crred thc casc.

C-ase No.:7/l llSl-LL,C2l20l7 Party Name:PARn M
INDUS・ I｀RII〕 S

HQ IrilC               RI′ AI'llc

～
lcct No/1)atc:4/81-

AIン C2/2018

27.08.2018

Status:
I)efcrrcd

I′ ic.No/1)atc:0310813563

25052017:01/81/050/00245//ヽ N418/       :03/95/040/00155//ヽ N118/

Decision : Committcc considcrcd thc agcnda and nolcd that casc has bccrr

Committec altcr due dclibcration dccidcd to allow thc pcrsonal hcaring

thcir cases togcthcr. 'l'hc casc stands dcl-crrcd thc casc.

rclbrrcd to MSMll.
to firm and list all

Casc No.:19/12/81-AI′ C2/2017 Party Namc:PARAM
INDUS′FRHtS

HQ「ile               RIン A Irilc

62 :01/81/050/00274/AM18/       :03/95/040/00157/AM18/

1)ccision:Comrnittce considcrcd thc agcnda and notcd

(〕 orlllnittcc after duc dclibcration dccidcd to a‖ow thc

thcir cascs togcthcr. r「 hc casc stands dcfcrrcd.

Mcct No/1)atc:4/81-AIン C2/2018 Status:

27.08.2018                    1)cfcrrcd

1´ ic No/1)atc:0310813559

25052017

that casc has bccn rcl-crrcd to MSMlr.
pcrsonal hcarirrg to finn and list all

‘
０

(〕asc No.:7/19/81-AI′ (〕2/2017 Party Nanlc:THl〕 RMO CA131,ItS

Iン Iレ1111'I)

HQ「ilc              RIン A Ililc
:01/81/050/00380//ヽ 4ヽ18/ :09/24/040/00608/ノ Mヽ17/

■ヽ ^^=_1^_ _ヽ l′｀ ^^_^:月 ^..^´ 1`L^^^′ 、^Decision : NC considcrcd thc agcnda and nolcd that
rclcrrcd to DIPP lor commcnts and samc is awaitcd.
casc.

Mcct No/1)atci4/81-

Al′C2/2018

27.08.2018

I′ ic.No/1)atc:0910065102

26.05.2017

application lor thc abovc AA has bccn

Accordingly, \O dccidcd to dcf'cr thc

Status:
I)cferrcd

64

(〕asc No.:20/12/81-AI′C2/2017 Party Namc:PARAM
INDUS′FRIItS

Mcct No/1)atci4/81-

ノヽI′C2/2018
27.08.2018

Status:
I)efcrrcd
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HQ「 ilC RIン A II‖ c Iンic No/1)atc:0310813869
:O1/81/050/00275/ノ ｀` 418/        :03/95/040/00193//ヽ M18/       08062017

1)ccision:Conllnittcc cOnsidcrcd thc agenda and notcd that casc has been rcferrcd lo MSMI〕
.

(〕 olnnlittcc a■cr duc dclibcration dccidcd to aHow thc pcrsonal hcaring to rlrrn and list aH

thcir cascs to8CtllCr. 
´
I｀hc casc stands dcfcrrcd.

Casc No.:9/10/81-AI′ C2/2017  Pally Nalnc:Tl,CHNO TRAK   Mcct No/Datc:4/8ト
1'NGINIう I〕RS              AIン C2/2018

27.08.2018

Casc No.:4/11/81-AI′ (〕2/2017  Party Nainc:NICOヽ 41t′ I｀  ―
lNDUSFRH〕 SI′ TD.

Status:
Deferred

1′ ic No/1)atc:3110066784

15062017

Mcct No/1)atc:4/81-          Approvcd

AlンC2/2018
27.082018

1ン ic.No/1)atc:0310814032

Quantiけ a110WCd

l.05MT/MT

0.025M″IソMT
O.50M′ lソMT
As pcr packing policy

HQ「 ilC Itl´ A Filc
65 :01/81/050/00234//ヽ

iヽ418/        :31/83/040/00042//ヽ M18/

l)ccision : N(l corrsidcrcd thc agcnda and notcd that application for thc abovc AA has bcen
rcl'crrcd to I)ll)P for commcnts and samc is awaitcd. Accordingly, NC decidcd to dclcr thc
casc.

I)ccision : Norms (lommittcc considcrcd thc agcnda lor thc abovc AA and decidcd to ratify
thc norms tbr thc abovc AA as pcr'l'cchnical lixpcrt-l writtcn comments as undcr:
Fl,xport Item: Nickcl Cathodc (Nickcl Mctal
Quantity : 460M'l'
lmport Itcm :

HQ「 ilC
:O1/81/050/00242/ノ l`｀418/

SI No。

l

つ

D

4

lt l′ A Filc

:03/95/040/00181/AM18/       1606.2017

lnrport itcm
\ickcl cobalt Mixcd Ilydroxidc
(lonccntratc (On \ickcl contcnt basis)

Solvcnt ( lonclucst Z.d0l
(laustic Soda (AIl Oradcs)
l:rnpty I)al lcts ( Wood/Plastic)

ItA conccrncd may takc suitablc conscqucntial action accordin31y.

(〕asc No.:5/11/81… AIフ (〕2/2017 Palty Nanlc:NIC()ヽ411F      4ヽcct No/1)atc:4/81-AlンC2/2018  ‐Approvcd
lNDUS'1｀ ItIItS L′ 1｀D.

RIン A「 ilc

27.08.2018

1´ ic.No/1)atc:0310814030HQ「 ilC
:01/81/050/00243/ノ ｀` 418/     :03/95/040/00183/AM18/      16.06.2017

Dccision:ヽ orms(3ol■ mittcc c()nsidcrcd thc agcnda for thc abovc AA and dccided to ratifb7

thc norms fcDrthc abovc AA as pcr′ I｀ cchnical l〕 xpcrt― I writtcn commcnts as undcr:

67 EXpOrtitcm:ヽ ickcl(〕 athodc(ヽ ickCI MCtal

Quantity : 460M'l'
Impor( Itcm :

Sl No. Import itcm
l. \ickcl cobalt Mixcd I Iydroxidc

Conccntratc (On Nickcl corrtcnt basis)

Quantily all()WCd
l.()5M・ 1｀/MT

2. Solvcnl (lonqucst 290)

15



RA concerned may take suitable consequential action accordingly.

(lasc iヽ o.:6/11/81-Al′ (〕2/2017 Status:
l)el'crred

HQ「 ilC
:01/81/050/00244/AM18/

Party Namc:PARAM
INDUS・ I｀RIES

Ⅳlcct No/1)atci4/81-

AIッC2/2018

27.08.2018

1′ic.No/1)atc:0310814090

19.06.2017
RIン A Irilc

103/95/040/00237/ノ ヽヽ 418/

I)ecision : Committcc considcrcd thc agcnda and notcd

Committce after duc dclibcration dccidcd to a[low thc

stands dclcrrcd.

that casc has bccn rcl-crrcd to MSMIi.
pcrsonal hcaring to l'rrm. 'l'hc casc

Casc No.:17/12/81-AI′ C2/2017 Pany NalllcIPARAM
INDUS′ I｀ RII'S

HQ IrilC RI′ A Ililc

:03/95/040/00238/ノ Mヽ18/69 :01/81/050/00272/AM18/

l)ecision : Committcc considcred thc agcnda and notcd
(lommittcc alter due delibcration dccidcd to allow thc

stands dclcrrcd.

I′ ic.No/1)atc103 1081 4089

19.062017

that casc has bccn rcfcrrcd to MSン ll].

pcrsonal hcaring to Arm。   
′
I｀hc casc

4ヽcct No/1)atc:4/81-

/｀ 1ン (〕2/2018

27.08.2018

Status:
Defcrred

Case No.:l/8181-Al,C2t20l7 ParlyNamc:PONDY OXIDIIS McctNo/l)atc:4/81-Al.Cl2l2018 Approved

AND CIII]MICAI,S t,IMI'I'UD 27.08.20I8

I lQ l:ile Rl.A lrile Lic.No/l)ate:0410163268

:01/8 l/050i00 162l t\Ml9l :041241040100043/AM 18/ 2l .06.2017
70 

Dccision : Committee dccidcd to ratify thc norms {ilr thc abovc AA as pcr AA \o'
0410162048 dated 22.04.2016 as undcr:
i. Quantity of import may bc allowed as 208060Kg allowing thc wastagc ol- 3oh.

ItA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:28/17/81‐ AI′C2/2017  1)alty Nalnc:PARAM
INDtjSI RH〕 S

HQ「 ilC
71 :01/81/050/00338/AM18/

l            lヽlcct lヽ 0/1)atc:`1/81-

AI′C2/2018

27082018

1′ ic No/1)atc:0310814213

Status:
I)cferrcd

RIンA「 ilc

:03/95/040/00259/AM18/ 2206.2017

Decision : Committec considered the agenda and notcd that casc has bccn rclcrrcd to MSMI:.

Committcc alter duc delibcration dccidcd to allow thc pcrsonal hcaring to llrm. '['hc casc

slands dclcrrcd.

(〕asc No。 :13/11/81-AI“ C2/2017

72

IIQ IrilC

:01/81/050/00251//ヽ lνl 1 8/

Party Namc:JINDAl´ SAW
lン Iヽ41TI]D

RIン A Irilc

Mcct No/1)atc:4/81-

Al´C2/2018
27.08.2018

1ン iC●No/1)atc:0510403225
23.06.2017105/23/040/00123/AM18/

16
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I)ccision:NOrms Committcc considcrcd thc agcnda for thc abovc AA and decidcd to ratify

thc normslorthc abovc AA as pcr(〕 ]ヽ -4 0n Nctto Net basis with accountability clausc.

ItA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:3/20/81-Al′ (〕2/2017  Party Namc:ASKA         Mcct No/Datc:4/8卜       IApprovod
IうQUIPMIうNTSI′TD.      Al′ C2/2018

27.08.2018

HQI'ilC              RI′ A「ilc             Iン ic No/1)atc:0510403414
73 :O1/81/050/00393/ノ M`18/       :05/23/040/00147/AM18/       17.07.2017

Dccおion:Norms Committcc considcrcd thc agcnda for thc above AA and decidcd to ratify

thc norrlls forthc abovc AA as pcr(〕 ]ヽ -4 on Nct to Nct basis with accountability clause.

It/ヽ conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:21/12/81‐ AIフ C2/2017 Pal■ y Namc:PHOItNIX FO11ンS  Mcct No/Datc:4/8卜        Status:
PVT.I´TD.               Al′ C2/2018             ‐Dcfcrrcd

27.08.2018

HQ「‖c                RI′ A Filc               I′ ic.No/1)atc:0310814663
74 :01/81/050/00276/ノヽヽ 418/       :03/95/040/00325/AM18/       18.07.2017

1)ccision :(〕orninittcc considcrcd thc agenda and notcd that flrm has bccn rcqucstcd to‐

lbrnish thc inforination sought by 4ヽoS for cxarnination of thc case. Cornrnittee dё cidcd to

a、vait rcply ofthc llrm.′ I｀ hc casc stands deFcrrcd.

Casc No.:1/19/81-Al′ C2/2017 Party Nanlc:TIECHNO TRAK  Mcct No/1)atc:4/81‐ ALC2/2018  Status:
I〕NGINI〕 I〕RS            27.08.2018                Dcfcrrcd

HQI↑ilC             RIン A「ilc             Iン iC●No/1)atc:3H0066831
75 :O1/81/050/00374/ノ M`18/     :31/83/040/00062/ノ M`18/      0808.2017

1)ccision :N(〕 considcrcd thc agcnda and notcd that application for thc abovc AA has bccn

rcibrrcd tO I)IPP%r conlincnts and samc is awaitcd.1｀ hc casc stands dcfcrred.

Casc No.:35ノ 17/81-       Party Nanlc:R.R.KABICI′     IMcct No/1)atc:4/81-Al.C2/2018  Status:

AI′ (〕2/2017                 1′ IM FFI,1),                   27.08.2018                     1Dcfcrrcd

7618:1掲 5υ0034yAMIV ttλ :λ10Ю 081夕AMlα  :;:脳 嘱 彎
α0310815094

1)ccision :N(〕 considcred thc agcnda and notcd that application for thc above AA has bccn

rcfcrrcd lo I)IPP%r coll11■ cntS and samc is awaited.′ I｀he casc stands deferred.

(〕asc No.:5/19/81-AI′ C2/2017  Party Namc:KOTSONS      Mcct No/Datc:4/8卜 AI′C2/2018 RcicctCd

PV´ 1 1′
′
I｀1)                  27082018

HQl'ilC              RIン A Filc             I′ ic.No/1)ate:0610038672    1
:O1/81/050/00378//ヽ M18/       :06/24/040/00015/ノ M`18/       09.08.2017                  .

77 1)ccision:(〕 ol■1lnittcc considcrcd thc agcnda and notcd that rlrnl、 vas rcqucsted to furnish thc

inibrination as pcr I)III dcflcicncy lcttcr datcd 22.12.2017 followcd with rcrnindcr datcd

15.02.2018.Sincc,no rcply rcccivcd insphc of rcmindcr,Col■ mittcc dccided to rcjcct thc

casc、vith dircction to lt/ヽ  to sct thC Casc rc8ularizcd/closcd as pcr rclcvant provisions of

l'′ I｀ P/1113P.
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(3asc No.:50/20/81-          Pal・ ty Nalllc:SIIIVノ 1ヽンIK       4ヽcctヽ o/1)atc:4/81-′ 1ヽ´(f2/2018   Statlls:

Al′ (〕2/2017              131MIt′ I｀ AIッ C()NTR()Iッ SIンTD  27 08 2018                 DctiTc(1

HQ llilC             RI′ A「ilc             l′ iC｀ 0/1)atc:05104037()9
:O1/81/050/00440/ノ |ヽヽ418/     :05/24/040/00206//ヽ 4ヽ18/      17082017

78 1)ccision :Conllnittcc notcd that llrlll、
vas rcqucstcd to ll!rnish thc spccillc dctails()1｀ inlpol・ t

itclll splitting thc quantity ol｀ cach varicty and nct contcnt ol｀ spccilic illlport itcnl in cxpoll

product.No rcply rcccivcd il・ olll thc llrm。 (〕 ol■11■ ittcc dccidcd to scnd a llllal rc11lilldcr t()111・ 111

and dcibrthc casc to ncxtlヽ (〕 lllcctil13.

(〕asc No.:10/19/81-       Party Nanlc:M ANAKSIA    ′ヽlcct No/1)atc:4/8卜 AI′ (「 2/2018  AI)pl・o,c(l

AI,C2/2017           (1()ATI〕Dヽ41〕
′
1｀ AIンS AND   27 08 2018

1ヽ DUS・ 1｀ ItIItS I´ IMITI〕 D

HQ IlilC             Iti´ A lrilc            l′ iC｀ o/1)atc:021()2()7816
79 :01/81/050/00383//ヽ M18/     :02/24/040/00085//ヽ N/418/      28082017

Dccision:Norms Committcc considcrcd thc agcnda lbrthc abovc AA and dccidcd t()1‐ atilW

thc nornls ibrthc abovc AA as applicd ibr.

ItA conccrncd may takc suitabic conscqucntial action accordingly.

(:asc No.:5/20/81-Alノ C2/2017  Pally Nanlc:Al)1,APOl′ l,()  4ヽcct No/1)atci.4/81    Stattls:
1)cfcrrcdTUBI〕 SIン IMH｀ 1うD AlンC2/2018

27082018

80 HQI'ilC              Itl′ AI'ilc              I´ ic No/1)atc:0510で 1()3815
:O1/81/050/00395/ノ Mヽ18/        :05/23/040/00201/ノ Mヽ18/       28082017

1)ccision : NC considcrcd thc agcnda and dccidcd to lt)1・ 、vard thc applicati()11 lk)1・ thc abovc

AA to WISMI]ibr commcnts.Thc casc stands dctrrcd.

(lase No.:2/20181-Ll,C2l20l7 l)arly Narrtc:RAJIIANS Mcct No/[)atc:4i8 l-Al.C2l20 lli Slatus:
lヽ41う
′
「 ノヽ1′ S PV′ I｀ .1ン IN/11´ FIう I)     27082018

81器 :1捻5υ00392AMlン  跳た1胤υ0002αAMIV  :Fお鰍号α2410m2277
Decision : NC considcrcd thc agcnda and notcd that rcply of thc firm has bccn rcf'crrcd to

I)lPP lor comments. Committee dccidcd to await thcir cornmcnt and dcl'cr tho casc.

(lasc No.:28/20/81-Al,C2l2Ol7 l)afty t.r-anrc:Vl]t)AN'l'n \lcct \o/l)atc: li tl l- Slatus:
I′ IMI′「 Iう 1) AIンC2/2018

27082018
I)cl'crrcd

82 HQ lFilC               RI´ A「ilc              I´ ic No/1)atc:0510404060
:01/81/050/00418//ヽ M18/ :05/24/040/00268//ヽ 4ヽ18/       21.092017

Dccisi<ln : NC considcrcd thc agcnda and notcd that I).O. rcnrindcr to Ministry ol- )I- Mincs to
cxpcditc thcir colγ llncnts is undcr issuc./ヽ ccordin81y,ヽ (l dccidcd t()dciし 1・ thc casc.

(〕asc No.:2/23/81-AL(〕 2/2017  Pany Nanlc:KHt′ 1｀ANI′ AIッ     Mcct No/1)atc:4/81      Statlls:

S′ I｀ 1〕 I〕 Iッ PRIVATlll´ IMITED   Alン C2/2018 1)cfcrrcd

27.08.2018

HQ IrilC               RI.A「 ilc              I′ icヽ o/1)atc:0310816055
:01/81/050/00501/ノ ヽヽ 418/       :03/94/040/00529/ノ Mヽ18/       29092017

I)cl'crrcd
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RIttLill畔IT庸 1点富rfr臀燈、Tゝ翼『Fttl∬群∬梶
alぶ
.CT:鷲糎in export and inrport. l{owever. no replv received fiom the firm. Comrnittee

ldecided to send a renrinder to flrm and det-er the case.

副

創

「

ヨ

I)eferred

HQ File

:O1/8!/050/00386/AM18/ |:02/24/040/00105/AM18/

Lic No/Date:0210207888

16102017

Decision : NC considered the agenda and decided to forward the application lor the above
AA to MoS for comments. The case stands deferred.

Meet No/Datc:4/81-

―

出:『電50∞輛AM8 1職亀FliOЮ 026シ AMlシ

Case No.:36/20/81-ALC2/2017 Party Name:ENERGY
ILFIELD T00LS PVT A LC2/2018

27082018

Lic No/Date:0510404391

27102017

Case No.:3/1/81‐ ALC2/2018

186

Party Name:ACG
PHARMAPACK PVT LTD

RLA File

:03/94/040/00578/AM18/

Mcet No/Date:4/8ト

ALC2/2018
27082018

Lic.No/Date:0310816605

30.102017

tion
per Technical Expert-l deficiency note during examination of the case:

i. Material of lidding foil.
ii. Exact description of item no.3 i.e. foil wash alongwith its catalogue.
iii. Use of Nitro Cellulose in the Export Product.

Committee decided to send a reminder to firm and defer the case to next meeting 」

HQ File

「
高而覆】/2018

Decision :. Norms Committee considered the

the norms for the above AA as per Technical
Export ltem: Cold Form Blister Film
Import Item :

4ヽcet No/Datei418ト

ALC2/2018
27082018

Lic.No/Date:0310816606

30.102017

agenda for the above AA and decided to ratify
Expert-l written comments as under:

SI No。 Import item Quantity allowed
く
リ PVC F lm l.07Kg/Kg content

in the export .6. OPA F Im
7 Alu Foil

8. Adhesive 0.060KR

IRざ :::L:R:11lfi:lt::」隣|[焉:猟:t:尾FII::試clecnrCfCrrcdtoⅣ
ISMEfbrcommcnts

1/81/050/00004/AM19/



RA concerned may take suitable consequential action accordingly'

Parり Name:JINDAL SAW
LIMITED「

Ｆ

Ｉ

Ｉ

Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

ted to furnish the weight of the export

item and diameter & length of input pipe in meters' However' no reply received from the

「 l rrll.Conllllittcc decidcd to send a inal rcrllindcr to irrll and defcr thc case.

Mect No/Date:4/8ト

ALC2/2018
2708.2018

Lic No/Date:0510404498

HQ File

101/81/050/00431/AM18/

HQ File

101/81/050/00438/AM18/

Decision : Committee
recommendations for
15.05.2018 as under:

Mect No/Datei4/81-

ALC2/2018
27082018

Lic No/Date:0510404464

「

02112017

Decision:Comrnittce noted that flrm has bccn rcquested to furnish the thiCkncss Of import

and exportitem.Hoヽ Vever,no reply received irorn the fllHl.ComFnittec dccidcd to send a flnal

inder to firm and defer the case.

Mect No/Datei4/8ト

ALC2/2018
2708.2018

HQ Filc

:01/81/050/00497/AM18/

RLA File

:05/24/040/00338/AM18/

decidcd tO ratiヤ the nOrms

0310814294 datcd 28.06.2017

above AA as Per DIPP

Meeting No.01/81 dated

I to 7 under the

for thc

ratiflcd in

L Description. sizes. quantities net weight of exPort

Advance Authorization ma ified as under :
ｎｄ

騨

ａ

　

ｃ

，

　

Ｌ

υ

:05/23/040/00287/AM18/

Party Name:RCIINDUSTRIES
&TECHNOLOGIES LTD

Case No.:14/22/81-ALC2/2017 Paty Namc:POLYCAB WIRES
PVT LTD

Lic No/Date1031 0817454

:03/95/040/00666/AM18/ 30.11.2017

EXPORT ITEM LIST(ADV^NCE AUTHORISAT10N NO.Ю 31■8174540T。 30。 11,2017

Size & ffpe Of Cables

Copper Conductor XLPE Insulated PVC Sheathcd AI.Wire Armoured Cables Be

l COre X 500 Sq.MM

No.:35/2/81‐ ALC2/2018 Namc:DlACH No/Datei4/8ト

EMICALS&PIGMENTS LC2/2018

PRIVATE LIMITED 082018

F‖ e Filc

1/81/050/00040/AM19′
― ―

lion:CornrnittCc considcred the agcnda for thc abovc casc and notcd that the flrrn has

requested to fumish the details oflead content in the irnport itern for cxarnination ofthc

Committee decided to remind the firm for the last time. The case stands deferred'

ｒ
．
　

ｏ
．

Ｓ

Ｎ

Qty
(MTRS)

Cable wt

(MTS)

l 1000V
101 2000 10.680



2

Aluminium Cond. Covered with Semi Cond. Comp. XLPE Insulated Screened with Cu.

Tape PVC Sheathed Armoured Cables I I KV.
201 3 Core X 95 Sq MM 3999 18755

3 Copper Conductor XLPE Insulated PVC Sheathed Arrnoured Cables Below 1000 V
301 4 Core X 25 Sq.MM 14000 26180
302 37 Corc X 2.5Sq MM 3000 6 120

3.03 12 Core X l.5 Sq.MM 20000 12800

3.04 5 Core X 2.5 Sq.MM 22000 9020
305 7 Core X 2.5 Sq.MM 30000 14.550

3.06 37 Corc X 1 5 So.MM 3000 4470

4 Coppcr Cond.XLPE Insulated ZHFR Shcathcd Armoured Cablcs Bclow 1000 V.

401 3 Core X 120 Sq MM l126 5326

Copper Cond. Covered with Semi Cond. Comp. XLPE Insulated Screened with Cu.

Tape ZHFR Sheathed Al. Wire Armoured Cables I I KV.
501 l Corc X 95 Sq MM 3000 4740

6

Copper Cond. Covered with Semi Cond. Comp. XLPE lnsulated Screened with Cu.

Tape ZI-lF'R Sheathed Armoured Cables I I KV.
601 3 Core X 120 Sq MM 3000 22290

7 Copper Conductor XLPE Insulated PVC Sheathed Armoured Cables 3300 V.
7.01 3 Core X 240 Sq.MM 1000 9.440
つ

ん Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed
content in the exporl items at Sl. No. I & 2 to 7 .

Quantity of import item at Sl.No.2 i.e. Aluminium lngot may be allowed
content in the export items at Sl. No. 2 & 5.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound
content in the export items at Sl. No. 1 to 7.

may be allowed as 1.05 Kgs./kg

Quantity of import item at Sl. No. 4 i.e. Semi Conducting Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. 2, 5 & 6.

Quantity of import item at Sl. No. 5 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content

irr the export items at Sl. No. I to 3 & 7.

7. Quantity of import item at Sl. No. 6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the exporl item at Sl. No . I to 3 & 7.

8. Quantity of import item at SI. No. 7 i.e. Galvanised Steel Wire may be allowed as 1.02 kgs/kg

content in the export items at Sl. No. 2.3. 6 & 7 .

9. Quantity of impo( item at Sl. No.8 i.e. CopperTape may be allowed as Kgs./Kg. content

in the expo( items at Sl. No. 2.5 &6.
10. Quantities of import items at Sl. No. 9 to l5(Aluminium Trihydrate. Silane Coupling Agent.

Perkadox, Antioxidant, Calcium Carbonate, Calcined Clay, Magnesium Hydroxide) may be

allowed as L05 Kgs./Kg. content in the export items at Sl. No. 4 to 6.

11. Import item at Sl. No. l6 i.e. Wooden Cable Drum may be allowed as per packing policy.

concerned may take subsequent consequential action accordingly.

Meet No/Date:4/8ト

ALC2/2018
27082018

as l.01 Kgs/Kg

as l.OI Kgs./Kg.

6.

Parり Name:PHOENIX FOILSCase No.:9/22/81‐ ALC2/2017
PVT LTD



Paty Name:POLYCAB WIRES
PVT LTD

Mect No/Date:4/8ト
Case No.:11/22/81-ALC2/2017

HQ File

:01/81/050/00494/AM18/

RLA Flle

:03/95/040/00739/AM18/

ion rnav be ified as under :

above AA as Per DIPP

Meeting No.0l/81 dated

at Sl. No. 1 to 2 under the

Decision:Committce decided to ratitt thc nOrms for thc
rCCOFllinCndation for 0310814294 datcd 28.06.2017 ratiflcd in

15.05.2018 as undcri

l   Description、  siZCs,

Advancc Authoriz:

quantltles and net weight of exPort items

Advan
EXPOR'
n,1つ つn

:等讐Ъ薇三百五百i15雨
~百
雨15T

17ヽ

0310817568 DT。

Sr.No. Size & type Of Cables マIy tivll K3′

moured Cables I 00V.
1
卜nnner rnnd.xLPE Insulated PVC Sheathed Ar

3 Corc X 25 Sq MM
85000 36380

Ol

02 3 Corc X 4 Sq.MM
60000 30000

Ａ
υ 19 Core X 25 Sq MM

25000 25300

04 12 Corc X 2.5 Sq.MM
45000 35685

05 Yつ くqn MM 10000 6370

25000 10.150
.06 2 Corc X 2.5Sq MM

Ahiminillm Conductor XLPE Insulated PVC ShC :athed Armoured Cables llUU V.

3 Core X 300 Sq MM
13000 55523

201

202 3 Core X 25 Sq MM
6000 4.314

203 3 Core X 185 Sq MM
15000 44310

2.04 3 Core X 10 Sq MM
17000 10234

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as 1'01 Kgs'/Kg'

content in the export items at Sl. No' I '

3. Quantity of import item at Sl.No.2 i.e, Aluminium lngot may be allowed as l'01 Kgs'/Kg'

content in the export items at Sl. No. 2'

4, Quantity of import item at Sl. No. 3 i.e. LDPE Compound may be allowed as l '05 Kgs'/kg

content in the export items at Sl. No' l&2'
5. Quantity of import item at Sl. No. 4 i.e. PVC Resin may be allowed as l '05 Kgs'/Kg' content in

the export items at Sl. No. 1&2.

6. Quantity of imporr item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as l '05 Kgs'/Kg'

content in the export item at Sl. No' 1&2'

7. euantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire may be allowed as l '02 kgs/kg

content in the export items at Sl. No. I &2'
g. Import item at sf. No. 7 i.e. wooden cable Drum may be allowed as per packing policy'

RA conccmcd may takc subsequcnt consequential action accordingly.

Lic No/Datc:0310817568

0712.2017

E[ @. N* t Yrr,trt- ALC2t20t1 @nnr

LC2/2018
082018
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Mcet No/Datc:4/8ト

ALC2/2018
27.082018

RLA File

105/24/040/00382/AM18/

iDecision : Committee considered the agenda for the above case and noted that the firm has

lbeen requested to furnish the percentage of alloy composition of export item -Lead alloy
lfor examination of the case. Committee decided to send last reminder to the firm. The case
I

lstands deferred.

Paty Namc:APL APOLLO
TUBES LIMITED

Mcct No/Date:4/8ト

ALC2/2018

Decision : Committee considered the agenda and noted that case has been referred to MSME.
mmittee to await their comments and defer the case.

Case No.:33/2/81-ALC2/2018

RLA File

:34/24/040/00279/AM18/

Lic No/Date:3410043786

05012018

Decision : Committee noted that firm was requested to furnish the specific name of the export

items for examination of the case. However. no reply received from the firm. Committee

ided to send last reminder to the firm. The case stands defened.

Mcet No/Date:4/8ト

ALC2/2018
27.08.2018

HQ Filc

iO 1/81/050/00039/AM19/

RLA Filc

:31/83/040/00127/AM18/

Lic No/Date:3110066959

1001.2018

Ｆ
Ｌ
Ｆ
Ｉ

Decision : Committee considered the agenda and noted that case has been referred to MSME.

ommittee to await their comments and defer the case.

Partv Name:PARAヽ4 Meet No/Datei4/8ト

ALC2/2018
27082018

HQ File

101/81/050/00014/AM19/

Case No.:10/22/81¨ ALC2/2017 Paty Name:PILOT
INDUSTRIES LTD.

01/81/050/00493/AM18/

Lic No/Datci051 0404960

1512.2017

Case No.:26/2/81-ALC2/2018

27082018

Lic No/Date:0510405204

02012018

Party Name:COSMOS
ENGITECH PVT LTD

:01/81/050/00038/AM19/

ALC2/2018
27.082018

Case No.:34/2/81-ALC2/2018 Parry Name:DEEP SUN
INDUSTRIES

Case No.:9/2/81-ALC2/2018

|

|

陽λ帖∽噺5/AMlν
Lic No/Date:0310818626

19012018

F‖ e

/81/050/00496/AM18/

F‖ e F‖ c

1/81/050/00031/AM19/

No/Datei4/81‐

Deferred



Decision : Committee considered the agenda and noted that case has been referred to MSME.

ommittee after due deliberation decided to allow the personal hearing to firm. The case

stands deferred.

Party Name:GESSMANN Meet No/Date:4/8ト

ALC2/2018
PRIVATE lン IMITED

RLA F‖ e

:07/24/040/00287/AM18/

Decision : Committee considered the agenda and noted that case has been referred to MeitY.
ommittee to await their comments and defer the case.

Mect No/Date:4/8ト

ALC2/2018
27.08.2018

Decision : Committee considered the agenda and noted that case has been referred to
The case stands defened.SME. Committee decided to await their comments.

:01/81/050/00016/AM19/

RLA F‖ e

103/95/040/00925/AM18/

Decision : Committee considered the agenda and noted that case has been referred to MoS.

RLA Filc

:03/95/040/00938/AN418/

lommittee decided to await their comments. The case stands deferred.

Party NamciPARAM
INDUSTRIES ALC2/2018

27.082018

1躙鼎
α
“
Ю田
""

Decision : Committee considered the agenda and noted that case has been referred to
MSME. Committee after due deliberation decided to allow the personal hearing to firm.
The case stands deferred.

:01/81/050/00008/AM19/

RLA F‖ e

:03/94/040/00933/AM18/

Decision : Committee considered the agenda and
MSME. Committee decided to await their comments.

Pany Name:ANGELS
ALUMINIUM CORPORAT10N

Meet No/Date:4/8ト

noted that case has been referred to
The case stands deferred.

Lic No/Date:0710112721

Case No.:55/2/81-ALC2/2018 Partv Name:PESHWA
ENGINEERING&VVIRE
COMPANY

Status:
Deferred

Lic.No/Date:5210042499

23012018

Case No.:11/2/81-ALC2/2018 Party Namc:PHOENIX FOILS
PVT LTD ALC2/2018

27.082018

Lic No/Datei03 10818954

07022018

Case No.:10/2/81‐ ALC2/2018

Case No.:3/2/81-ALC2/2018

ALC2/2018
27082018

Lic No/Datei03 1 081 923 1

1902.2018

ApprovedI 
t Os lCare No.: l/l/81-ALC2t20t8 lParty Name:POLYCAB WIRES lMeet No/Date:4181-

IN DIA

No/Datei4/8ト

No/Datci4/8ト

File

l03 l'6179 r/o5o/ooo r 5/AM r 9/

Case No.:41/2/81‐ ALC2/2018



I PVT  LTD         ~~~~~―

― ― ― ‐

|
ALC2/2018
27.082018

RLA F‖e 、
:03/95/040/01019/Aヽ418/

Decision:Commitec decided to ratif17 the nolllls for the above AA ls per DIPP
rcconlrnendation for 0310814294 datcd 28.06.2017 ratifled in Mceting No101/81 datcd

15.05.2018 as undcr:

1.  Description, sizes,quantities and net、veight of export items at SI.No. l to 2 underthe

Advance Authorization may be specifled as under:

List of export item for Advance Authorisation No. 0310819401 Dated 23.02.2018

Ｌ
　
０

Ｓ

Ｎ

Size & type Of Cables Qty(MTRS) Cable wt(MTS)

l Copper Conductor PE Insulated PE Sheathed Unarmoured Cables Below 1000 V.

4 Core X l.5Sq MM 12000

102 2 Corc X 25 Sq MM 39000 4

つ

Copper Conductor XLPE Insulated ZHFR Sheathed Al.Wire AIII:oured Cables Below 1000

V
201 I Core X 185 Sq Mヽ 4 4500 9585

2.02 l Corc X 185 Sq MM 4500 9585

203 l Core X 95 Sq MM 3000 3360

3

@Semi.Cond.Comp.XLPEInsulatedCu'TapeScreened
ZHFR Sheathed Al. Wire Armoured Cables ll KV.

301 l COrc X 400 Sq.MM 3000 14.250

4 Copper Conductor PE Insulated PE Sheathed Armoured Cables Below 1000 V.

4.01 2 Corc X 25 Sq MM 24000 6000

402 4 Core X 2.5Sq MM 39000 12.870

5 Copper Conductor XLPE Insulated PVC Sheat

501 3 Core X l.5 Sq.MⅣ l 1855 0621

502 24 Core X 15 Sq MM 6660 8725

503 12 Core X 25 Sq MM 1000 0930

504 2 Corc X 15 Sq MM 2678 0790

ハ
υ 12 Core X 15 Sq MM 1000 0.690

506 3 Core X 150 Sq MM 2000 12.040

3 Core X 150 Sq MM 2000 12040

6

Copper Conductor XLPE
lnstrumentation Cables Below

Insulated

1000V.

l & O Shielded PVC Sheathed Armoured

6.Ol 6 Pair X l Sq.MM 1000 0.820

6.02 6 Pair X 1 5 Sq.MM 1000 0950

603 12 Pair X l Sq MM 1000 1270

604 12 Pair X l.5 Sq.MM 2259 3434
athed Armoured

Instrumentation Cables Below 1000 V. 

-

701 I Pair X l Sq.MM 1000 0.270

7.02 I Pair X 1 5 Sq.MM 1000 0.300

8 Copper Conductor PVC tnsul

8.01 l Corc X 6 Sq,MM 1000 0066

802 l COre X 25 Sq MM 500 0129

9 Aluminium Conductor Covered Wth SCml.COnd_Co里 2 XLPE Insulated Cu.三Ia2c

Lic No/Date103:0819401

01/81/050/00001/AM19/

25



Screened PVC Sheathed Armoured Cables t t t(\l
3 Corc X 185 Sq.MM

Copper ConductOr HDPE Insulated Twin Twisted Unarmoured Cables Below 10oo v

2 Corc X o.8mm

may be allowed as l.0l Kgs./Kg.

may be allowed as 1.01 Kgs./Kg.

may be allowed as 1.05 Kgs./kg

Quantity of import item at Sl. No. 4 i.e. Semi Conducting compound may be allowed askgs/kg content in the exporl items at Sl. No. 3 &g.
Quantity of import item at Sl. No.5 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. contentin the export items at Sl. No. 5 to 9.

7. Quantity of import item at Sr. No. 6 i.e, pvc prasticizer may be ailowed ascontent in the export item at Sl. No . 5 to 9.
Kgs./Kg.

8. gX1:lyf,i[1"ij,",:j: r"f 
ll"^]^, ,..91,:ll,.ed Steer wire may be auowed as r.02 kgs/kg

Υnteltin the expo■ items at SI.No 4to 7&9.
9.

Quantity of import item at Sl.No.l i.e. Copper Wire Rod
content in the export items at Sl. No. I to g & 10.
Quantity of import item at Sl.No.2 i.e. Aluminium Ingot
content in the export items at Sl. No. 2,3 & g.

Quantity of import item at Sl. No. 3 i.e. LDpE Compound
content in the export items at Sl. No. I to7 &9.

Quantity of import item at Sr. No. g i.e. copper Tape may be ailowed ascontent in the export items at Sl. No. 3& 9.
Kgs./Kg.

10. Quantities of import items at Sr. No. 9 Aruminium Trihydrate mayKgs./Kg. content in the export items at Sl. No. 2 &3.
I l. Quantities of import itemJ at SI. No. 10 Antioxidant may be ailowed as rin the export items at Sl. No. 1to7 &9.

Quantities of import items at Sl. No. I I Magnesium Hydroxide
Kgs./Kg. content in the export items at Sl. No. 2 & 3.

.Quantities of import items at sr. No, r2 HDPE may be ailowed asthe export items at SI. No. 10.
14. Importitcm at SI No 13 i.e,W00dcn Cable Drunn rnay be a‖

Owed as per packing policy.
RA conccmed may takc subsequcnt cOnsequential actiOn accOrdingly.

―

Decision : Committe. .on.laffi
Committee to await their comments and defer the case.

be allowed as

Kgs./Kg. content

may be allowed as

Kgs./Kg. content in

referred to

Lic No/Datei04 10 164013

27022018

that casc has bccn

朧

No.:72/2/81-ALC2/2018

File

1/81/050/00077/AM19/
Filc

r : Committee considered tfr. ffi
Committee to await their commenis and defer the case.

10112880
18

No/Datei4/81-

082018

26
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HQ「 ilC RI′ A Ililc 1´ ic No/1)atc:0310819587

:01/81/050/00030/ノ Mヽ19/       :03/95/040/00921/AM18/       0703.2018

1)ccision :(〕 ol■1lnittcc considcrcd thc agcnda and notcd that rlrm has bcen

illrllish thc nct wcight of thc cxport itcln and nct contcnt of import itcrll l &2

itcin. IIo、 vcvcr, 1lo rcply rcccivcd.(〕 omrnittcc dccidcd to scnd a last rcrnindcr

casc stands dcfcrrcd.

(〕asc No.:1/2/81-AIJ(〕 2/2018   Pany Namc:A-11'I〕 NCIC       Mcct No/1)ate:4/81‐

PROI)U(1′ I｀SCO.PVT.Iッ
′
1｀I).  AI′C2/2018
27.082018

rcqucstcd to
in thc cxport
to firm. 'l'hc

Approved

HQ「 ilC Itl′ A Ir‖ c 1ン icヽ o/1)atc:0310819800

:01/81/050/00006//ヽ |ヽ419/       :03/94/040/01033//ヽ M18/       14032018

Dccision:ヽ C considcrcd agcnda and dccidcd to ratify thc norms for the abovc advancc

109 authorlzatlon on rcpcat basls as undcr:

L ttI性
∬

i熙

鮮lal縄 得デ i遮魂 ryη葛#l鍬FWdお
L%2Kび ノK&∞ 正m h ttc

2.Quantity ofimportitcm at SI.ヽ o.2,3&4 may bc a1lowcd as applicd.

It/ヽ conccrncd may takc suitablc conscqucntial action accordingly.

(〕asc No.:7/2/81-AI′ (〕2/2018    Pally Nanlc:NIt()P()WI〕 R     Mcct No/Datci4/81‐       Status:

l〕 1′ItCTRONICS&PROJl〕 CTS AIン C2/2018          Dcfcrrcd

HQl'ilC RI′A「 Hc

:Of/81/050/00063/AM19/    :04/24/040/00220/AM18/    22.03.2018

1)ccision :(〕 o llll■ ittcc notcd that ilrnl、 vas requcstcd to furnish thc

lcad ill thc ilnport itclη . Itcply ol｀ thc llrm has bccn rccciVCd and

COllllnCnts.′ I｀hc casc stands dcibrrcd.

27082018

1′ icヽ o/1)atc:0310819845

Status:
I)cfc r rcd

{br thc givcn
mattcr with

Status:
I)eferred

I′ ic No/1)atc:0410164126

pcrccnlagc ol contcnt of
Ibrwardcd to MSMIi lor

Pv・ r.I′ I｀ I)

RI´ Al'ilcHQ「 ilC
:01/81/050/00012//ヽ M19/       :03/95/040/01069/ノ Mヽ18/       15.03.2018

1)ccision :(〕 ollllllittcc cOnsidcrcd thc agcnda and notcd that casc has bccn rcrcrrcd

ンISン lI〕 .Colη mittcc to aWait thcir colllmCntS and dcfcr thc casc.

Casc No.:42/2/81-AI,C2/2018  Palty Nainc:GRUNIう R INI)IA  Mcct No/Datc:4/81-

PRIVATIう 1′ IMITI〕 I)      IAIンC2/2018
27082018

HQ llilC Itl´ A「 Hc 1ン ic No/1)atc:0510405916

I I I .6179 l/050/00047/AM l9l :05/23l040/00483/AM I 8/ 20.03.201 8

Decision : Committcc could not considcr thc casc as no data was availablc

numbcr as pcr \lO gcrrcratcd agcrrda. Committcc decidcd to take up the

conccrncd.

case No.:58/2llll-Al,c2l20l8 t)a(y Namc:PONDY OXIDIIS MectNo/Date:4/81-
ANI) CIIIiMICAI,S I,IMI'I'I]D AI,C,2I2O18

27.08.201 8

‐ｃ

Ａ

■
１

　
”
ヽ

l12
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(〕asc No.:37/2/81-AI,(〕 2/2018   1)arty Namc:ItN ItR(〕 Y        Mcct No/1)atc11/81-      Stを ltus:

()Hン
「
Htlッ D′ I｀001´ SPVT I′ I｀ 1)  Al´ (12/2018           Dcた rrc(1

27082018

HQ「 ilC RIコAl'ilc 1ン iC No/1)atc:0510406087
I l3 .917917950/ooo42rAurgr :05r23t040t000ro/nMr9/ r r.04.2018

Decision : Committee considercd thc agcnda and notcd that casc has bccn rcl.crrcd to
MSME. Committee dccidcd to await thcir commcnts and dclcr thc casc. 'l'hc oasc stands

defcrred.

Casc No.:2/1/81-ALC2/2018   Party Namc:KIR′ 1｀ ANIッAlン     MCCt No/1)atc:4/81‐      Status:
S′ I｀ EI〕 Iン PRIVA′ I｀ 1う 1,IM ITI〕 D   ALC2/2018         Dcお rrcd

27.082018

HQ「ilc              RIンA Filc             I´ ic.No/1)atc:0310820384
114 :01/81/050/00002/AM19/       :03/94/040/00878//ヽ M18/       11.04.2018

1)ccision:Conllnittcc notcd that Arnl has bccn rcqucstcd to mrnish thc dctaH of carbon/aHoy

bifurcation in cxpOrt and irnport. IIowcvcr, no rcply rcccivcd ilonl thc Arm. Corllmittcc
‐decidcd to scnd a last rcrnindcr to flrrn and dcfcr thc casc.

Casc No.:59/2/81-ALC2/2018  Party Namc:PRIMItIIARNI〕 SS Mcct No/1)atc:4/8卜      Status:
SYS′ FEMS PRIVAT111′ IMITI〕 D AI′ C2/2018          DcFcl・ 1・Cd

27082018

H5‐ HQ Fllc              RI′ A「ilc             I′ ic.No/1)atc:0510406150
:01/81/050/00064/AM19/       :05/24/040/00019//ヽ M19/       18.04.2018

1)ccision:Conllnittcc considcrcd thc agenda and notcd that casc has bccn rcibrrcd toン icitY.
Committcc decided to await thcir commcnts and defbrthc casc.

(lase No.:7112181-Al,C2/2018 Party Namc:Vlrl)n N t'A NIcct Noi t)arc:,1/8 l- Sratus:
Iン IM ITIう D AI′ (12/2018 l)c ferrcd

27()82018

H6HQ IrilC              RI′ A Ililc             I′ ic、 o/1)atc:0510406155
:01/81/050/00076//ヽ M19/       :o5/24/040/00016//ヽ 1ヽ419/       19o12018

1)ccisiOn:COmΠ littcc considcrcd thc agcnda and notcd that casc 1las bccn rcli_・
rl・ cd toヽ lilη  ol

ンlincs.COmlnittcc dccidcd tO scnd a rclllindcr tOヤ linistry()1｀ トッlincs alld dcli_・ r thc casc.

Casc No.:43/2/81-AI′ C2/2018  Party Namc:JAY BI〕 I〕       Mcct No/1)atc:4/8卜       Appl・ovcd
IンAMINAT10NS PVTIメ 1｀I)   AI´ C2/2018

27.082018

HQ IrilC                RIン A Ililc               I´ ic No/1)atc:0510406329

117 :01/81/050/00048/AM19/       :o5/23/040/00049/AM19/       04.052018

Dccision:Commhtce considercd thc agcnda and dccidcd to ratifb7 thc norms ibr thc abovc

advance authorization a‖ Owing quantity of irnpOrt as 98.186Ⅳ I′F ioc.1.04ン 1′ IソⅣI′ l｀ in thc
cxport product.

RA concerncd may take suitablc conscqucntial action accordin31y.

28



HQ Filc

10181()5000208‐へ 1ヽ19

R[´ AF‖ e
103.91040.00219‐ Aヽ1!9

Lic NolDatei03108227i4  1
30072018               1

Decision: ('onrnrittee considered the agenda and noted that case has been ret'erred to

MSME/I\,IoS. ('ommittee decided to await their comments and deler the case. The case

stands det'erred.

29


